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t[THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS/

W AAE A AW (SHRI MOMD.

SHAFI QURESHI) : (a) Instructions
were issued on Y-5-1969 by the Head-
quarters office of the Northern Railway
indicating the type of record to be main-
tained for recovery of charges from the
handling contractor, wherever leviable
for the provision of crane. The Divisio-
nal office, Allahabad in turn conveyed
these instructions to all concerned in-
cluding Station  Master, Mirzapur
through a circular dated 31-5-69. This
circular also carried an indication of the
basis for levy of such charges.

(b) Information is being collected and
will be laid on the table of the Sabha,

(¢) Yes.]

INTRODUCTION OF EXPRESS TRAIN
BETWEEN CALICUT AND COCHIN

1014, SHRI K. CHANDRASEKHA-
RAN: Will the Minister of RAIL-
WAYS/ 3| w5y be pleased to
state whether Government have under
consideration any proposal to run an
express train between Calicut and Co-
chin; if so, from when will it be im-
plemented?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS/¥s ®a1-
a9 § wuns; (SHRI MOHD. SHAFI

QURESHI): A proposal for in-
, troduction of an express train between
Calicut and Cochin, partly in replace-
ment of existing passenger trains run-
ning on this route, is under detailed
examination. No firm date for intro-
duction of the service can be given at
this stage.

NEW PROJECTS IN KERALA

1015. SHRI K. CHANDRASEKHA-
RAN: Will the Minister of RAIL-
WAYS/ & 35t be pleased to
state the details of the new projects
that are proposed to be executed in
Kerala during the current year.

THE DEPUTY MINISTER IN THE

MINISTRY OF RAILWAYS/ ¥ #71-
q 7 I9EAT (SHRI MOHD.

SHAFI QURESHI): During 1971-72,
the work of doubling the line between
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Kanjikode and Olavakkot (13.64 km.)
is proposed to be taken up in Kerala,

{CHIEF JUSTICE ON THE SERVICE CON-
DITIONS OF HIGH COURT JUDGES

570. SHRI KALYAN ROY:
SHRI N. K. KRISHNAN:

will the MINISTER OF LAW ANI?
JUSTICE/ fafa sitx =m w0
be pleased to state:

(a) whether Government’s attention
has been drawn to the speech made by
Shri S. M. Sikri, Chief Justice of India,
as reported in the ‘Statesman’, dated
the 15th March, 1971 (Calcutta edition)
regarding the need to improve the ser-
vice conditions including the salary of
High Court Judges; and

(b) if so, what is the reaction of Gouv-
ernment thereto?

YHE MINISTER OF STATE IN
THE MINISTRY OF LAW AND

JUSTICE/ fafy site s=atx dxien 7 WS

|3\ (SHRI NITI RAJ SINGH CHAU-
DHARY): (a) Government have seen
the Press Report referred to.

(b) Two specific proposals were con-
sidered by Government to improve the
conditions of service of High Court
and Supreme Court Judges, viz,,

(i) To raise the retirement age
from 62 to 65 in the case of High
Court Judges and consequently, from
65 to 68 years in the case of Sup-
reme Court Judges; and

(ii) To raise the salaries of Judges
by Rs. 500 per month.

As the proposals involved constitu-
tional amendments, the leaders of poli-
tical parties in Parliament were con-
sulted but the consensus of opinion was
not in favour of raising the retirement
age or the salaries of Judges. The pro-
posals had, therefore, to be dropped.
Government will, however, consider the
whole question again at the appropriate
time.

At present when a Judge of the High
Court avails of leave on full allowances
he can get full salary (equal to monthly
rate of pay) for the first month of such
leave, It has been decided to increase
the limit for the drawal of full salary
to 45 days as in the case of Judges of

+{ 1 English translation.
tTransferred from the 3rd June, 1971,
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the Supreme Court and to extend to | geaA1€ 7 W & FILA fafaeq Teat &

the Judges of the Supreme Court and s o - N
the High Courts the benefit of com- | Tad Sf @ gz & vt a0 frad faa

muting leave on haif allowances into | g& w7 g7g FTAT 937 ;
leave on full allowances upto a period '
of three months during the entire ser- (@-) F47 92 &9 g % gWag £

vice as Judge. Necessary legislation .
for the purpose will be introduced in | Seer @ifas wHifawT gra ?a LEISE
F13q faug F fsmd st 7 € 5 o)

Parliament shortly.
(w) afe gf, @ FTF TR W qIAG

}
At present when a Judge of the High ’
Court is appointed to the Supreme
¥ aqr Fargy & a3 g ?
\

Court, he loses all the leave earned by
him as a Judge of the High Court. It

is proposed to provide for carry-for- , w 1
ward gf such leave upto a maxiymum f(STOPPAGE OF WORK BY BRICK KILNS

of 4 months subject to certain condi- 600. SHRI SURAJ PRASAD: Will
tions and the necessary legislation for | .. ™ WA
the purpose is being undertaken, the Minister of RAILWAYS/
. . be pleased to state:
A scheme of Family Pension and .
(a) the number of days for which

Death-cum-retirement ~ Gratuity ~ for imber .
Judges appointed from the Bar is also | the Brick Kilns in the various States
under consideration of the Govern- | stopped functioning due to lagck of coal
ment. supply caused by the s%r;ke in the coal
TSUGGESTION FOR AMENDING THE mines in February, 1971;
PEOPLES’ REPRESENTATION ACT (b) whether it is a fact that Brli1Ck
. s 8. Sonipat has
573. SHRI SWAISINGH SISODIA: | mags O o, Py of
SII{-IEIEJ K. CHANDRASEKHA- | Railways in this regard; and
- . i hat action has beea taken
Will the MINISTER OF LAW AND | , (©)if so. what actio
JUSTICE/ fafg sitt sxrg @at  be by Government in this regard?]
pleased to state : W™ dAem ® 39 HA (s wgeee

(a) whether the Chief Election Com- | T®I FA): (F) FXTA, 1971 H e

missioner of India has recently urged | 3 T
the Central Government to introduce ™ AT Al m(j'r awi | geard & Fre
an eéarly legislation for amending the | fwdt ¥z & wIT ¥ a°T Y S F gEERY

Peoples’ Representation Act with a view | = : —
to ensuring a paid holiday on the poll ¥ 5y AW X A SRl ;{@ % '

day for all categories of employees -
throughout the country; and (q) ot RE"I‘I =@ FIT A wrd e

(b) if so, the reaction of Government | 30 38 RATAH H A1 g3 NAvq 7&Y gt 1
thereto? ¥, S oFry a1y Fad FH FA F AR

THE MINISTER OF STATE IN | & &: Tad
THE M oF SIATE N § gfrarm gwr @k gad & farmad

JUSTICE/ fafa 3% smia ssrea § <isg fareft & 1
gl";‘ AUDS;III:IY) _Ng)l Y:sAJS N SINGH () afea dare st fagre & smd
(b) The matter is being’ exa;nined. AT AT F AT E\ﬁ' % F1T 1970-
. . 71 & U guey €z AW & fqq =F
18T & wed g ww AR fwar s FYIF & AT F FAY y wdv ¥ 3HFT
600. i §IA W : #1 IA WAl | srifwrs w2 57 ur v swwa, 1970 aF
Tg FTF &1 T FW 5 | wiF Fm @ W gevary g g A
(F) w2adr, 1971 & +rgar @i ! WA w1 awsiiT FEATET FToATHAT FLAT

H B3 Y AN ¥ BEeAwT F1u¥ &Y | g7 O I4F F1g ¥ Qg o | wleA ¥

TTransferred from the 3rd June, 1971, 4p English translatio
iTransferred from the 4th June, 1971. Tl 1 Eng ation.



